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~ BETUEEN: : . : .
1. B.Venkateswara Reddy 12.P.Lesla Jayasri

2. M.Venkatesusrar8so 13.M.Rajani Kumari

3. B.Nageswararao 14.G,V,.Hanumentharao

4. Y.Maghusudanarac 15.A.An jaiah

5. K.S5rihari 16,.K.Venkateswararao

6. R.V.Bhanu Prasad " 17.T7.Kishore Kumar

7. K.Samba Murthy 18,A.Srirenga Rac

8, M.Krishna Murthy 19.K.Sembssiva Rao

9, R.,3adhans ‘ . . 20.hd.Abdul) Khader

10.D0.Man jula ' 21.Syed Hameed |
11.T.N.D.Mallesvari ‘ «+ Applicants.
AND

1. The Chief General Manager, Telecommunicatiocns,
A.P, Telecom Circle, Hyderabad. -

2. General Manager, Hyderabad Telecnm
Distriet, Hyderabad.

3. Genersl Mansger, Telecommunicatiocne,
Warangal Aresa, Warangal. -

4. Telecom District Manager, Warangel.

5, Telecom District Enginser, Karimnagar ' ,
' ++ Respondentsa,

. COUNSEL TOR THE AFPLICANT:  SHRI pP.N.A.Christien

- COUNSEL FCR THE RESFONDENTS: SHRI N.H.Devaraj,
: S St /igRgk - CGSC
CORAM:

HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICE CHAIRMAN
HON'BLE SHRI R.RANG/RAJEN, MEMEER (ADMN.) | .
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! JUDGMENT ' Dt: 19,9.95

(AS PER qON'BLE SHRI JUSTICE V,NEELADRI RAO, VICE CHAIRMAN)

;Heard Shri PNA “hristian, learned counsel fer
|
. the applicants and Shri N.R.Devaraj, learned standing

ceunsel for the respendents.,
|
|

2. | The applicants 1 tolls and 17 te 21 are
Techniciéns while the applicant Ne.16 is Telephene
OperatorL A1)l of them get Diplema in Engineering fer
three yeFrs after passing in X Standard, ZThe pest ef
Telecem Fechnical Assistant (TTA) was created at the
time of:restructing which had ceme inte effect en
16.10.1990. Rule 11 of T?A {Recruitment Rules, 1991
of the ﬁepartment of Telecemmunicatiens issued as per
the ‘Gazette Netificatien dated 22.7,1991 states that
Greup 'é' empleyees with three years &1ploma in enginee-
ring aféer passing 10th standard are eligible fer the
pest of:TTA: failing;whiéh Gréup 'D' empleyeesg with
abeve q%alifications are eligible; failing which nen
diploma:hclders are alse eligiblc; Selectien te the
pest ofETTA is en the bas;s of senierity-cum-fitness,
The nam?s of all these applicants were included in the
Osélect hist that was prepared fer the pest(? ef TTAs, As
'=”’Vsuffiéﬂent facilities are net available in the training
qnstitQte fer training all the candidates selected, ;hey
are beﬂng gent in batches and seme of these whe are

Agn/// \

C.ntd-..-
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|
i
' |
|
abeve t@e applicants in the select list were sent feor

é&aininé fer the pest ef TTAs,
|

1
.‘I A%
3. | Till March 1994, 93 pests ef TTAs were san-

|
ctiened fer Hyderabad/while 13 and 16 pests were sandy
divisiens.

ctiened fer Warangal and Karimnagar/ These applicants

‘belong\to Hyderabad, Warangal and Kareemnagar divisiens,

‘It is stated that sufficient number ef £ vacancies in

A
the posts sanctiened upte Marcﬁ¥§994 were available

for appointing these applicants whe are already in the

select:list of TTAs and the same is net denied fer the

|
respoqdents.

The Ministry ef Cemmunicatiens, Department ef

4 . |
|
Telecemmunicatiens issued the instructiens dated 27.4.94

1

in Ns;252-1/91-STN(Pt)\(vide Annexure-1IV) whereby

' |
Groupfc empleyees whe passed 10+2 er equivalent er higher

|
qualiFicatiens, ITI helderg/and.other technicians whe

de nek have the abeve qualificatien, if qualified in
the screening test, are alse eligible fer the pest ef

list
TTAs{:%axnxxlxﬂin Thereafter, @ fresh select/fef TThs

!
was prepared and these whe are net having three years .
r'.

| .
dipléma in engineering after passing 10th standard amd
!
happened te be seniers te the applicents, mwey were
|
sent fer training witheut sending the applicants whe

<
are ﬁn the earlier select list]fer training. Being

|
aggﬁieved, this OA was filed en 17-4-1995 praving fer

o
decyaratien that the sctien eof the respendents avthe-

{ |
-
|
: centd,....
|




Eitiep in net sending the applicants fer training and

-l
promotioh te the pest ef TTAs sanctiened aé%e§\31.3.9{/
| ,

and sending the efficials whe are net in the select

panel amé whe are net eligible te be premeted te the

s
pest of_FTAs sanctiened upte 31.3,1994 &5 impreper,
arbitrary and illegal being vielative of Rule 11 of

|
the StatPtory Ryles dated@ 22,7,1991 framed under

Article [309 by helding that the executive instructiens
dated 2%.411994 cannet centrel the statutery rﬁles and
feor censequential directien te the respendents te |
send th% applicants ferthwith fer training fer premetien
te the pest of TTAs as per the precedure laid dewn in

‘Rule 11 'of the Statutery Rules dated 22.7.1991.
| .
\

5. | Similar pleas were raised in OA 1000/94 en the

file of'Chandigarh Bench ef Central Administrative

Tribunai. It is well settled that the executive

I .
1nstruc$ions which are centrary te the statutery rules

are notivalid?and in case of amendment ef rules,

vacanci$s which e iz}steier the date of semendment
have toibe filled bggamendiﬂg rules. Keeping in view
of the %bove well established pesitien, Chandigarh
Bench held that the vacancies sanctiened upte 30.12,1994,
the dat# enn which the amendment ef statutery rules as
per the executive instructiens dated 27-4-1994 were
notifieé, have te be filled in accerdance with the

pre-amended rules,
centd..,

|
|
|
|
|
!
i .
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1.

2.

3.

e
5.

6o

7.
8.

9y

pvm

One

The Chief General Manager, Telecomunications,
A,P.Telecom circle, Hyderabad. \

The General Manager, Hyderabad Telecom Dist,
Hy rabad. -

The General Managex, Telecommunications,
Warangal Area, Warangal.

The Telecom District Mansger, Warangal.

The Telecom District Engineer, Karimnagar.

One copy to Mr,P.N.A.Christian, Advocate
10-3-1/3(I floor) East Marredpally, Entrenchment.Sec bad.

One copy to Mr.N.R.Davraj, S:.OGSC CAT.Hyd.
One c0p‘ to" Library CAT.Hyd. |
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6, ' . The letter Neé.22-19/95-TE-II(Pt,), dated

. LI,

8., In the abeve view, there is ne need te issue

23 6. 1995 addressed to the Chief Generai Manager, UP
Telecom.circle, Lucknow by the. Department of Telecem
S ind Nespviing iz bo o wndartly g T

4srte follow the principle unéef%iaeéZby Chandigarh

Bench tnzﬁk:ia:%he judgment dated 30.5,. 1995 in OA

1000-FB ef 1994,

7. " Shri N.R.Devaraj, learned standing ceunsel

fer tﬁe respondents preduced the letter Ne.3-15/95-NCG,
dated 15.9.1995 addressed te the Chief Ceneral Manager,
A.P.éelecom Circle, Hyderabad whereby R-I was required
te fellew the judgment dated 30.5.1995 in OA 1000/94
on the file of Chandigarh Bench fer A.P.Circle alse
(thefe is a mistake in neting the OA 1006/94 instead
of neting it as OA 1000/94 in the abeve letter dated
15.9,1995 sfceurse, cepy ef the judgment Gated 30,5.95
in OA 1000/94 en the file ef Chandigarh Bench was

encles®d ) te the said letter).

any. further directien te the respendents and accerdingl
Laprar,
this £ OA is clesed at the admissien stage. Ne cests.//

%ETEZQZ;EZEQQ;Z? . NEELAD;;‘EEB)

MEMBER (ADMN.)} VICE CHAIRMAN

DATED: 19th September, 1995. e
Ompen ceurt dictatien, &S

vsn Elqlujtg Ko Rﬂ;ﬁg
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TYPED BY : CHECKEIB BY

COMEARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -
 HYDERABAD BENCH AT HYLLRABAD

THE. HON' BLE MR.JUSTICE V ,NEELADRIRAQ
VICE CH. ILMAN
AND L,r’”’;*?
THE HON’BLE MR.R+ RANGARAJTAN .M( )

DATED: |- ﬂ -1995

ORDERAG UDGMENT

M.A+/Reir./ConNo,
. .'LD.
0.A.N0, -“59,6) 415’—7 .

T,ANoO, (W.P.No. )

Admitged and Interlm direcdtions

hosed) ok dla

\ ) Dispoped of with direcw
Dismissed. - -
Dismilssed as withdrawn..
Dismissed for defaﬁlt.
Ordered/Re jected.
No order as to c_osts;
/
e
pv\‘

"Car ‘a dministrciive Tribese
o DESPATCH
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i ; q/\racnssj N

T ’ }?:-' TaTAD BENGH.






